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4.1 Construction of Coal Handling Plant 

 The petitioner alleges that (a). Construction of a Coal Handling 

Plant (CHP) has not been carried out, in violation of Specific Condition No. (x) & (xviii) of the 

environmental clearance dated 05.10.2009 and Specific Conditions No. (xi) of the environmental 

clearance dated 21.02.2017.  
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4.2 Construction of Conveyor Belt 

The petitioner alleges that the construction of a Conveyor Belt has not been carried out, in 

violation of the General Condition No. c(vi) in the environmental clearance dated 21.02.2017.  
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4.3 Development of Green Belt 

The petitioner has alleged that the development of green belt in and around the mine site is 

completely inadequate, in violation of the (specific conditions No. (ix) of the EC dt. 05.10.2009 

and also General Condition b(v) of the EC dated 21.02.2017.  
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(Acacia sp.) 

4.4 Ambient Air Quality Monitoring 

The petitioner has alleged that an ambient air quality monitoring system has not been developed, 

in violation of General Condition No. (xv) of the EC dt. 05.10.2009 and General Condition No. 

C(ii) of the EC dt. 21.02.2017. The air quality monitoring system was to be set up within 3 months 

from the grant of the EC, but the same has still not been carried out even after more than 11 years 

have passed. 
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4.5 Prevention of surface runoff of silt and coal dust 

The petitioner has alleged that measures for effective management of water resources and the 

prevention of surface runoff has also not been carried out in violation of Specific Conditions No. 

(vi), (vii) and (viii) of the EC of 2009 and General Condition No. c(x) of the environmental 

clearance dated 21.02.2017. 
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4.6 Summary observations and recommendations 
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